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Shrl Prlya Gupta: May I know 
whether any attempt is··mad4;l to get 
the power of the Railway Protection 
Force increased -to the extent that 
the powers of the State Police may 
be conferred on them, failin£ which 
it should be wound up and there 
should be only one force? This 
hackneyed subject of transferring 
cases to the State police is not neces-
sary. 

Mr. Speaker: That is tOo wide a 
question. (Interruption) . 
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Sanctioning Of Railway crosslnp 

-1050. Shri Koya: Will the Minis-
ter of Railways be pleased to state: 

(a) whether Government are aware· 
of the inconveniences and hardships 
caused to the public because of de-
lay on the part of the Railway au-
thorities in sanctioning new Railway 
crossings; and 

(b) whether Government are con-
sidering simplification of the proce-
dure in vew of the fact that a large 
number of new roads are being cons-
trued in the villages and their work 
is retarded due to this delay!. 

The Deputy l\lin.ister in the Min-
istry of Railways (Shrl S. v. Rama-
swamy): (a) & (b). With a view to 
minimise delays in providing new 
level crossings where required, a 
simplified procedure was evolved In 
1956 imd all - State Governments 
advised. There is no delay on the 
Part of the Railways in carrying out 
the work, where the State Govern-
ments comply with the procedure 
and accept the financial liability. 

Delays in most cases, have been 
due to the State Governments or 
road authorities concerned not read-
ily accepting the financial liabilities 
for such new level crossings as re-
quired under the extant rules. 

Shri Koya: Does the Government 
intend to decentralise this matter and 
give powers to the officers there in 
the districts? 

Shri S. V. Ramaswamy: The pro-
cedure is this. Whenever the Execu-
t.ive Engineer of the Public Works 
Department of the State Government 
thinks that there should be a level-
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crossing in a .particular area, he need 
only write to the Divisional Superin-
tendent of the area and deposit Rs. 
2,000 for having the estimated and the 
plans made ready. Thereafter the 
Divisional Superintendent or the Engi-
neer concerned would forward the 
estimates and plans to the adminis-
·tration and the administration will, in 
its turn, correspond with the Secre-
tary of the Public Works Department 
of the State concerned. And, if they 
accept the liability, the matter will 
be proceeded with immediately. 

Shri Heda: Where the trains pass 
through the towns what is the 
arrangement for the overbridge for 
·the passengers? 

Shri S. V. Ramaswamy: That also 
has been laid down. The liability of 
the railways is only over the railway 
-property. The task is laid upon either 
the Ministry of Transport and Com-
munications if it is a National High-
way or the State Government if it is 
a State Highway, to build up the 
approach roads. Linking up the 
approach roads by a bridge over the 
railway track is the duty of the rail-
·ways. 

Shri Heda: I am not referring to 
the vehicular overbridge; I was talk-
ing of the overbridge for the passen-
-gers. 

Shri S. V. Ramaswamy: The pas_ 
~enger foot-overbridge is the liability 
of the railways. 
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Shri S. V. Ramaswamy: [ could not 

follow the question. 

Mr. Speaker: He wants to know 
whether it i. not advisable to write 
to the State Governments that they 
1!hould make arrangements for these 
approach roads! 

Shri S. V. Ramaswamy: We hue 
written to them. 

Shri Warior: May I know whether 
the Railway Ministry have intimated 
the Transport and Communications 
Ministry, as far as the construction of 
overbridges on the National Highways 
is concerned and that Ministry's aid 
is also sought in this matter? 

Shri S. V. Ramaswamy: In fact, the 
circular is iSSUed by the Ministry of 
Transport and Communications, who 
have the responsibility of the National 
Highways. 

Shri Prabhat Kar: May I know 
whether it is a fact that in many cases, 
in spite of the request made by the 
people of the locality for railway 
crossing, it has not been attended to, 
even though, as already stated by the 
hon. Minister, it is the responsibility 
of the railway authorities, so far as 
foot overbridges are concerned? 

Shri S. V. Ramaswamy: Foot over-
bridges in the railway premises will 
be put up as and when necessary, if 
it is felt that the request of the public 
Is reasonable. As regards over-
bridges outside, I have already stated 
the position. 

Cauvery Water to Madras City 

ff-fOr. P. Srinivasan: 
Shri Paramasivan: 

·1052. 8hri Rajaram: 
I 8hri Manoharan: 
l Shri Dharmalingam: 

Will the Minister of Health be 
pleased to state: 

(a) whether there is any proposal 
under consideration before Govern-
ment to take Cauvery waters to 
Madras city to meet the acute short-
age of drinking water supply there; 

(b) if so, the estimated cost of the 
scheme and when it is going to be 
implemented; 

(c) whether there are any other 
proposals besides the above under 
con~ideration; and 




